
       

    

  
 

             
    

            
    

       

     

 

  

           
            

              
 

  
             

            
         

               

  

           
            

             

          
              

     

  

          



             

           

            

            

            

        

   

    
    

  

  
   
 

         
        

    

           
           

          
            
           
           

          
         
             

           
          

        

        

  
 

 

       

   

            

          
             

          

           

            

           

            



          
   

             

          

        

           

           

          

           

           

         

      
        

          

          

           

        

         

          

    

       

       

          

             

            

              

            

            

             

              

            

             

           

               



       

    

                

            

              

            

          

             

               

          

            

             

             

           

           

            

           
            

            

          

  

          

          

        
          

       

         

           

       

        

  

          

      



       

       

        
         

         
         

         
         

         
          

          
          
   

       
     

       
       

 

         
        

         
      

         
         

        
      
      
        

    

        
           

         
       

        

         

          

          

    

         
         

           
           

          
         

      



THE NATIONAL COMPANY I.AW TRIBUNAL, MUMBAI BENCH, MUMBAI

c.p. No. 15/14(1) lNcLr /MBIMAH/a117

7.L The Company was incorporated as a Public Limited Company with the
name of "Alpa Resins and Paints Limited" on 20th March, 1995. On
11th August, 2005, the name of the company was changed from "Alpa
Resins and Paints Limited" to "Fiabila India Limited". Since then, the
Company has achieved considerable degree of excellence in
developing the business. After the implementation of Companies Act,
2013, Public limited Companies are required to do manifold
compliance as compared to private company and also Fiabila India
Limited is not getting additional benefits of being a Public Limited
Company. Conversion of company will eliminate lots of paper work,
compliance related provision of act which is applicable on Public
Company

7.2 Keeping all this in view, lt has been considered advantageous to
convert the company from public limited to private limited company
so as to smoothly run its business and to avail ofthe benefits available
to a Private Limited Company.

If the alteration ls allowed by the National Company Law Tribunal as
provided under Section 14(1) of the Companies Act, 2013, the
Company would be able to carry out its business activities more
economically, efficiently and smoothly.

7.4 No Shareholders, Creditors, Debenture holders, or any other related
parties of the Company will be prejudiced by the proposed conversion
of the Company from a Public Limited Company to a Private Limited
Company and its proposed conversion is just and equitable."

8, In the light of the foregoing legal position, it is hereby summarised that

the Petitioner has complied with provisions of Section 14 to be read with Rule

68 of NCLT Rules, 2016. Therefore, having regard to all the circumstances, the

conversion from public to private is in the interest of the Company which is

being made with a view to comply elficiently with the provisions of Companies

Act, 2013 causing no prejudice either to the members or to the creditors of the

Petitioner. Therefore, the conversion is hereby allowed. The petitioner is
hereby directed to give effect of the conversion by requisite alteration in its

Afticles which is hereby addressed and communicate the altered Articles within

a period of 15 days to the Registrar.

CP 1 6/ 14( 1 )/N CLT/M B/MAH/ 20 t7 tS, therefore a I towed.

No order as to cost.
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Dated: 23rd March,20L7

7.3

M.K. SHRAWAT
MEMBER (JUDICIAL)
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